BENCH-I
NATIONAL COMPANY LAW TRIBUNAL
KOLKATA BENCH"
KOLKATA
C.P No. 246/KB/2017

Present: Hon’ble Member (J) Shri Vijai Pratap Singh
Hon’ble Member (J) Shri Jinan K.R

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING ON 215t November 2017, 10.30 A.M

Name of the Company | Ganesh Prashad Yadav & Anr.-VS-Contai Bus Syndicate Pvt Ltd & Ors.

Under Section 241/242
=t Name & Designation of Authorized Appearing on behalf of Signature with
No. Representative (IN CAPITAL date
LETTERS)
. €S SANIRY KumaR (uft A
(&q
R €5 RoHIT Komph KeewAr mo(’egs' Rehst Kothsi
( Pe o) A

Q\/\\/p}

). RBETSsRATS [WimER (717R 4, fot (\W })
o (aniza (s sy Al Agy ) RTE \ S\

ey
Ve EHHVEARSHN §AR  pR. A=l

A SHAYNAK _MITRA . Ay

LsPorceat- Mo

A-A0
/. ARIF AL, Adv . § rup.3 %\
ORDER 2yh)i2

Ld. Pr. CS for the petitioners and the Ld. Counsel for

the respondent nos. are present.
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On perusal of our earlier order it appears that the case
has already been fixed on 24/11/2017.

Petitioner has filed an application. Reply may be filed
within 3 weeks with a copy in advance to the opposite
parties and thereafter rejoinder, if any, may be filed within 3
weeks with a copy in advance to the opposite parties.

Contempt Application can also be taken up on the
same date, i.e., 24/11/2017.

List on 24/11/2017 as already fixed.
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